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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

FRIDAY, THE SEVENTEENTH DAY OF JULY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NOS: 22653 22655 22663 22680 AND 22688 0F 2026

W.P.No.22653 ol 2026

Between:

Mohan Reddy Thippireddy, Proprietor of l\zllS Sri Laxmi Narasimha Agencies
aged about 45 years Occ Business No 6-23-2299124 Gurbagudi Road
Nizamabad Telangana-503001 .

.....PETITIONER
AND

1. The Assistant Commissioner (ST), Nizamabad lll circle NIZAMABAD.

2. The State of Telangana, Rep by its Principal Secretary to the Government
Revenue (CT) Department Telangana Secretariat Hyderabad.

3. The Union of lndia, Rep by its Secretary Ministry of Finance North Block NEW
DELHT-1 10001.

4. The Central Board of lndirect Taxes and Customs, Rep by its Chairman
Ministry of Finance Department of Revenue North Block Central Secretariat
New Delhi-110001.

5. The Goods and Service Tax Council, Rep by its Secretary GST Council
Secretariat 5th Floor Tower-ll Jeevan Bhuarti Building Janapath Road
Connaught Place New Delhi- 1 10001.

6. State Bank Of lndia, H No 11-'l-943 4 PHASE 1 Armoor road near Gautam
public school Gangasthan- 503003.

.....RESPONDENTS

Petition Under Nlicle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to issue an appropriate Writ Order or Direction more particularly a Writ of Mandamus



declarrng the Show Cause Notice dated 30062025 the Order-in-Original dated

31122025 the Summary Order in Form GST DRC-07 dated 31 122025 and ihe

Proceedings dated 31 122025 issued by the respondents as illegal arbitrary without

jurisdiction contrary to the provisions of the Central Goods'and Services Tax Act

2017 and the Telangana Goods and Services Tax Act 2017 and violative of the

Principles of Natural Justice and consequently set aside and quash the same further

direct the respondents no1 to take any coercive steps for recovery pursuant to the

impugned proceedings pending disposal of the present writ petition.

l.A.NO:1 OF 2026

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the operation exelution and all further proceedings pursuant to the Order-

in-Original dated 31122025 lhe Summary Order in Form GST DRC-07 dated

31122025 and the Proceerdings dated 31 122025 and consequently restrain the

respondents from initiating or continuing any coercive steps for recovery of the

alleged tax nterest and penalty pursuant thereto pending disposal of the

accompanying writ petition.

Counsel for the Petitioner : SRI MOHAMMED RAFI, REPRESENTTNG
SRI B.NARASAIAH

Counsel for the Respondents : SRI SWAROOP OORILLA, SPECIAL GOVT
PLEADER FOR STATE TAX

W.P.NO: 22655 OF 2026

Betwee n:

It4ohan Reddy Thippireddy, Proprietor of IV/S Sri Laxm Narasimha Agencies aged
about 45 years Occ Busiress Rlo 6-23-2299124 Gurbagudi Road Nizamabad
Tela nga na-50300'l

.....PETITIONER
AND

1 The Assistant Commissioner (ST). Nizamabad I and lt circle NTZAIVABAD
2. The State of relangana. Rep by its Principal secretary to the Government

Revenue (CT) Departrnent Telangana Secretariat Hyderabad.
3 The Union of India. Re'p by its Secretary tr,4inistry of Finance North Block NEW

DELHI-1 10001.



4. The Central Board of lndirect Taxes and Customs, Rep by its Chairman
Ministry of Finance Department of Revenue North Block Central Secretariat
New Delhi-1 10001 .

5. The Goods and Service Tax Council, Rep by its Secretary GST Council
Secretariat Sth Floor Tower-ll Jeevan Bhuarti Building Janapath Road
Connaught Place New Delhi- 11000'l .

6. State Bank Of India, H No 1'l-1-943 4 PHASE 1 Armoor road near Gautam
public school Gangasthan- 503003.

.....RESPONDENTS

Petition Under Arlicle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to issue an appropriate Writ Order or Direction more particularly a Writ of Mandamus

declaring the Show Cause Notice issued under Section 73 of the Central Goods and

Services Tax Act 2017 daled 24052022 the Summary of the Show Cause Notice the

Attachment to the Show Cause Notice Reminder-1 Reminder-2 the Order-in-Original

dated 21022025 passed under Section 73 the Summary of the Order in Form GST

DRC-07 daled 21022025 and all consequential proceedings initiated pursuant

thereto as illegal arbitrary without jurisdiction contrary to the provisions of the Central

Goods and Services Tax Act 2017 and the Andhra Pradesh Goods and Services Tax

Acl2017 violative of the Principles of Natural Justice and Articles 14 and 265 of the

Constitution of lndia and consequently set aside and quash the same.

l.A.NO:1 OF 2026

Petition Under Section 15'l CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the operation execution and all further proceedings pursuant to the Order-

in-Original dated 21022025 passed under Section 73 of the Central Goods and

Services Tax Act 2017 lhe Summary of the Order in Form GST DRC-07 dated

21022025 and the consequential recovery proceedrngs initiated by the respondents

including any coercive steps for recovery of the alleged tax interest and penalty

pending disposal of the accompanying Writ Petition.

Counsel for the Petitioner : SRI MOHAMMED RAFI, REPRESENTING
SRI B.NARASAIAH

Counsel for the Respondents : SRI SWAROOP OORILLA, SPECIAL GOVT
PLEADER FOR STATE TAX



W.P.NO: 22663 OF 2026

Between

Mohan Reddy Thippireddy Proprietor of lV/S Sri Laxmi Narasimha Agencies, aged
about 45 years, Occ Bus ness, No 6-23-2299124, Gurbagudi Road, Nizamabad,
Telangana-503001.

.....PETITIONER
AND

1. The Assistant Comnrissroner (ST), Nrzamabad l8Gll circle NIZAIVABAD.

2. The State of Telangana. Rep. by its Principal Secretary to the Government,
Revenue (CT) Depalment, Telangana Secretariat, Hy0erabad.

3. The Union of lndia. Rep. lay its Secretary, tvlinistry of Finance, North Block,

NEW DELHI-1 1OOO1 ,

4. The Central Board :f lndirect Taxes and Customs,, Rep. by its Chairman,
lvlinistry of Finance, Jepartment of Revenue, North Block, Central Secretariat,
New Delhi-1 10001

5. The Goods and Service Tax Council,, Rep. by its Secretary, GST Council,
Secretariat, 5th Floor. Tower-ll, Jeevan Bhuarti, Buirding, Janapath Road,
Connaught Place, Nr:w Delhi- 1 1000'1 .

6. State Bank Of lndia, H. No 11-1-943 4 PHASE 1, Armoor road near Gautam
public school Gangasthan- 503003.

.....RESPONDENTS

Petition Under Afiic e 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Coud may be pleased

to issue an appropriate '/Vrit. Order or Direction, more particularly a Writ of

Mandamus. declaring the Show Cause Notice dated 02.06.2022, the Order-in-

Original dated 31 .O8 2024, ncluding the Summary Order in Form GST DRC-07, and

all consequential proceedings initiated by the respondents as illegal, arbitrary,

without jurisdiction, contrary to the provisions of the Central Goods and Services Tax

AcL 2A17 and the Andhra l)radesh Goods and Services Tax Act, 2017. violative of

the Principles of Natural Justice and Articles 14 and 265 of the Constitution of lndia,

and consequently set aside and quash the same and further direct the respondents

not to take any coercive steps for recovery pursuant thereto.



|.A.NO:1 OF 2026

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Cou( may be pleased to

suspend the operation and execution of the Order-in-Origlnal dated 31.08.2024,

including the Summary Order in Form GST DRC-07, and all consequential

proceedings pursuanl thereto, including all coercive steps for recovery of the alleged

tax, interest and penalty, pending disposal of the accompanying writ petition.

Counsel for the Petitioner : SRI MOHAMMED RAFI, REPRESENTING
SRI B.NARASAIAH

Counsel for the Respondents : SRI SWAROOP OORILLA, SPECIAL GOVT
PLEADER FOR STATE TAX

W.P.NO: 22680 OF 2026

Between:

Mohan Reddy Thippireddy, Proprietor of M/S Sri Laxmi Narasatin agencies aged
about 45 years, Occ ; Business, No 6-23-2299124, Gwbagl Road,Nizamabad,
Telangana-503001 .

..,..PETITIONER
AND

1. The Assistant Commissioner ST, Nizamabad I and ll circle NIZAMABAD.

2. The State of Telangana, Rep. by its Principal Secretary to the Government,
Revenue (CT) Department, Telangana Secretariat, Hyderabad.

3. The Union of lndia, Rep. by its Secretary, Ministry of Finance, North Block,
NEW DELHI-1 1OOO1

4. The Central Board of lndirect Taxes and Customs, Rep. by its Chairman'
Ministry of Finance, Department of Revenue, North Block, Central Secretariat,
New Delhi-1 10001

5. The Goods and Service Tax Council, Rep. by its Secretary, GST Council,
Secretariat, sth Floor, Tower-|1, Jeevan Bhuarti, Building, Janapath Road,
Connaught Place, New Delhi- 1 1000'1 .

6. State Bank Of lndia, H. No. 11-1-943 4 PHASE 1, Armoor road near Gautam
public school, Gangasthan- 503003.

.....RESPONDENTS

Petition Under Arlicle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to issue an appropriate Writ, Order or Direction, more particularly a Writ of

Mandamus, declaring the Show Cause Notice dated 30.09.2023, the Order dated



30.12.2023, the Summary Order in Form GST DRC-07, and the connected

proceedings as illegal, arbitrary, violative of the Principles cf Natural Justice and

without jurisdiction, conseqrently quash the same, and further stay all coercive steps

for recovery pending disposal of the present writ petition.

LA.NO:1 OF 2026

Petition Under Secticn 151 CPC praying that in the crrcumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the operation of tl-re Order dated 31.08.2024 the Summary Order in Form

GST DRC-O7. along with all consequential proceedings pursuant thereto, including

all coercive steps for recov€,ry pending disposal of the accompanying writ petition.

Counsel for the Petitioner : SRI MOHAMMED RAFI, REPRESENTING
SRI B.NARASAIAH

Counsel for the Respondents : SRI SWAROOP OORILLA, SPECIAL GOVT
PLEADER FOR STATE TAX

W.P.NO: 22688 OF 2026

Between:

Mohan Reddy Thippireddy, Proprietor of lr//S Sri Laxmi Narasixaha Agencies, aged
about. 45 years , Occ. Business. No 6-23-2299124, Gurbagudi Road, Nizamabad,
Telanga na-503001

.PETITIONER
AND

'1 . The Assistanl Commrssroner (ST), Nizamabad I ard ll Circle, NIZAIVABAD.

2. The State of Telangana, Rep by its Principai Secretary to the Government,
Revenue (CT) Department, Telangana Secretariat, Hyderabad.

3. The Union of lndia, Rep. by its Secretary, l\,4inistry of =inance, North Block,
NEW DELHI.l 1OOO1

4. The Central Board of lndirect Taxes and Customs, Rep. by its Chairman,
l\,4inistry of Finance. Department of Revenue, North Block, Central Secretariat,
New Delhi-1 10001

5. The Goods and Sen ice Tax Council, Rep. by its Secretary, GST Council,
Secretariat, 5th Floor. Tower-ll. Jeevan Bhuarti Building, Janapath Road,
Connaught Place, Nerv Delhi- 1 10001

6. State Bank Of lndia. H No. 11-1-943 4 PHASE 1, Armoor road near Gautam
public school, Gangasthan- 503003

.....RESPONDENTS



Petition Under Nlicle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to issue an appropriate Writ, Order or Direction, more particularly a Writ of

Mandamus, declaring the Show Cause Notice dated 02.06.2022, the Proceedings

dated 30.04.2024, the Order-in-Original dated 01 .05.2024, the Summary Order in

Form GST DRC-07, and al1 consequential proceedings initiated by the respondents

as illegal, arbitrary, without jurisdiction, contrary to the provisions of the Central

Goods and Services Tax Act, 2017 and the Andhra Pradesh Goods and Services

Tax Act, 2017, violative of the Principles of Natural Justice, and consequently set

aside and quash the same.

l.A.NO:1 OF 2026

Petition Under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the operation, execution, and all further proceedings pursuant to the Show

Cause Notice dated 02.06.2022, the Proceedings dated 30.04.2024, the Order-in-

Original dated 01.05.2024, the Summary Order in Form GST DRC-07, and all

consequential proceedings initiated by the respondents, including any coercive steps

for recovery of the alleged tax, interest, and penalty, pending disposal of the

accompanying writ petition.

Counsel for the Petitioner : SRI MOHAMMED RAFI, REPRESENTING
SRI B.NARASAIAH

Counsel for the Respondents : SRI SWAROOP OORILLA, SPECIAL GOVT
PLEADER FOR STATE TAX

The Court made the following COMMON ORDER



IN TIII HIGII (]OI,'RT FOR THE STA TE OF TEL,{NGANA

AT HYDERABAD

TIIE HOYBLE TH T] CHIEF JUSTICF] SRI APAR ESH KUMAR SINGH

I'HE HON'BLE SRI JU-STIC E G.M.MOHIUD 1)IN

WRIT PETITTON \ os.22653 226s5 22663 22680 an

Dated:17 .07 .2026

W.P.No.22653 of 2026

Between:

Mohan Reddr Thippireddr

and

The Assistant (lornmissione r (S'f ).
Nizarrabad I & II (tirclc. Nizarnabad.
and -i others.

W.P.No.22 655 of 2026

d 22688 of 2026

. . . Petitioner

Betr ecn:

Mohan Reddr lhippircddr

. . . Respondents

...Petitioner

and

l'hc Assistant ( orlrniss oncr (S I ).
Nizanrabad I & ll ('irclr. Nizarnabad.
anri 5 others.

... Respondents

AND
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W.P.No. 22663 of 2026

Between:

Mohan Reddy Thippireddy

and

w.P.No.22680 of 2026

Bcfween:

Mohan Reddy Thippireddy

and

W.P.No,22688 ot 2026

Between:

Mohan Reddy Thippireddy

and

fhe Assistant Commissioner (ST).
Nizamabad I & II Circle. Nizarnabad
and 5 others.

The Assistant Commissioner (ST),
Nizamabad I & II Circle, Nizamabad.
and 5 others.

I'he Assistant Commissioner (S.f),
Nizarnabad I & II Circle, Nizarnabad.
and 5 others.

. . . Petitioner

...Respondents

. . . Petitioner

...Respondents

. . . Petitioner

. ..Respondents



J

COMMON ORDEIT:

I-earned courrsel Sri Mohammed Rafi. representing leamed

coLrnsel Sri B.Narasaiah. appears fbr the petitioner

Sri Sw'aroop ()orilla. learned Special Government Pleader.

appears lor State Tax

2. W.P.\o.126.51 ol'1026 is tiled against the show, cause notice

date d 10.06.2025. or,ler- in-original dated 3l.12.2025 and the summary

ol the order in I ornr 35 f llRC-O7. dated 3 11 12.2025. f<rr the tax period

April 202 I to Varch -1012.

W.P.).1o.226-55 ol'2026 is filed against the show cause notice

dated 2.1.05.1021. the surnmarr ofthe shou,cause notice. the attachment

to thc sho\\ causc lotice. rerninder-1. reminder-2. c,rder- in-original

dated 2l .02.1025 and the sLrrnmarv ol- the order in Form CiST DRC-07.

dated I I .02.1025. tirr .he rar period April 2020 to March 2021.

\\'.P.No.21663 o1 2026 is tiled against rhe sho\! cause notice

datcd 02.06.2021. orde r- in-original dated 31.08.2024 and the sumrnary

of the order in Fornr (;S-l l)RC-07 dared 31.08.2()24 lor the rax period

April 20t9 to March 2 )10.

W.l'.No.22680 o| 202-6 is filed against rhe sho.rv cause norice

datcd 10.09.1()13. .rd.r-in-.rieinar dated 30.12.2023 an(r the summary



4

of the order in Form GST DRC-07 d,ated30.12.2023 for the tax period

luly 2017 to March 201 8.

W.P.No.22688 of 2026 is filed against the show cause norice

dated 02.06.2022, the proceedings dated 30.04.2024, order-in-original

dated 01.05.2024 andthe summarv of the order in Form GST DRC-07

dated 0l .05.2024 for the tax period April 2018 to March 2019.

3. T'he petitioner has approached this coun allcging that the

impugned orders are unsigned and the petitioner was also not allorded

an effective opportunity ol personal hearing before passing the

impugned orders

4. However, after some argumcnts. learned counsel for the

petitioner seeks liberty to the petitioner to preler appeals against the

impugned orders. He submits that some delay might have been occurred

in approaching the appellate authority and therefore, it rnay be directed

to consider it sympathetically

5. Learned Special Government Pleader for State Tax submits that

the petitioner lvas at liberty to preler appeals against the impugned

orders taking all the grounds as are available in law and on facts belbre

the appellate authority in respect of the subject tax periods



)

6. Ilorrer er. upcn hearing the learned counscl for the parties. since

the petitioncr seeks lrbertr to pref-er appeals, rve do not rvish to comment

on the lneri[s ol the contentions raised bv the parties

7. \\'e srant liben\ to the petitioner to plefer appeals within a

SECTION OFFICER

(CT) Department,

Block NEW DELHI-

To

period of t\\o \\eeks sith statutory pre-deposit and delay condonation

applications. The pe:itioner ma1' take all such grounds ol law and facts

in the lnenro ol'apptals as are available to him. Needless to sa)', the

appeltate authorit) r,.ould consider the question of delay taking into

accr)unt thc alorcsaicl Ilcts and circurnsl.ances and if it is satisfied on the

point of dclay. proceed to clecide the appeals on rnerits in accordance

rr ith la*

8. 'f hc \\ rit p!-titi,)ns arc accordingll disposed ol with the aforesaid

libenr. Ilole',er. rhere shall be no order as to costs

MiscellaneoLrs rpplications pending, if an_v- . shall stand closed,

SD/- L.VIJAYA LAXMI
AS STANT REGISTRAR 1

//TRUE COPY//

f
The Assistant Comm ssioner (ST), Nizamabad I and il Circte , Nizamabad

1

2

3

4

The Principal
Telangana Sec
The Secreta ry.
110001.

Secretary to Government, Revenue
retariat. State of Telangana at Hyderabad
Union of lndia. Ir,linistry of Finance, Nort I

The Chairman. Cent.al Board of lndirect Taxes and Customs, Ministry ofFinance, Depadment of Revenue, No.tn Sio"( ti,rrr Secretariat. NewDelhi-1 1000'1
The Secretary Goods and Service Tax Council, GST Council, Secretariat, 5th

[l;;rr]l#"i; loroi"u. 
n Bhuarti, Buldins, J,",p"il' n-""0 connrrsht pir";,

5

Pr-b



6. State Bank Of lndia, H.No.1.1_1^-943 4 PHASE 1, Armoor road near Gautam_ public school, Gangasthan_ 503003./. One CC to SRI SWARo-oP. ooRILLA, SPECIAL GoVT PLEADER FoR
^ STAT-E_TAX, Advocate IOPUC]
9 9n" CC to SRt B.NARA'SA|AH, Advocate [OPUC]9. Two CD Copies
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HIGH COURT

DATED: 1710712026

COMMON ORDER

WP.Nos.22653,22655,

('

o.l.

,5'Jriii's\.

2s JUt ru[

22663,22680 AND 22688 ot 2026 ,,(/J
//,f
li.,\, .(

o
" 'r<"\

*
PAICHrODr (,

\-.

DISPOSING OF THE WRIT PETITIONS
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